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OrA.NO. 557/94. 

JUDGMENT 	 Dts 3.5.94. 

(AS PER HON'BLE SHRI T.CHANDRASEKHARA REDDY, MEMBER(JUDL.) 

The applicant awe formerly wor)ejas Postal 

Assistant at Adilabad Postal Division. Aminor penalty 

was issued as against the applicant on 27.8.1993. 

The allegation as against the applicant was, the 

applicant while working as Deputy Post Master, Adilabad 

Head Office failed to ensure proper maintainance of 

IVP register and such lapse resulted in kis non detection 
of the trauas commitcea wy 	 -- 

Adilabad. The applicant submitted his representation 

on 20.9.1993. The competent authority ha46assed the 

orderdated 8.2.1994 ordering recovery of ts.18,216/-

from the pay of the applicant @ Ks. 506/- per month. 

*kaxapprw]inx JrmniSlxflcc Jnp 

r*s 	The applicant prefErred an appeal to the .1st 

respondent on 5.3.1.994 as against the said order 

dated 8. 2.1994 ordering recovery of the above said 

amount. The appeal is pending as on todiy. The 

apprehension of the applicant is that during the 

period the appeal is pending, . the respondents might 

recover from his salary @ Rs506/- per month as has 

been ordered by the competent authority. So, the 

present OA is filed by the applicant to give a dire-

ction to the respondents not to effect any recovery 

from his salary 0 till the appeal filed by the 

applicant herein is disposed of by the 1st respondent. 

contd.... 
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2. 	We have heard today Shri S.Ramakrishna Mo, 

o 

learned counsel for the applicant and Shri N.V.Ramana, 

learned standing counsel for the respondents. It is 

not in dispute that the disciplinary authority (compe-. 

tent authority) had pissed an order dated 8.2.1994 

as against the applicant ordering recovery of 

Rs.18,216/7. from the pay of the applicant @ Rs.506/-

per month. It is also not in dispute that the 

applicant preferred an appeal dated 5. 3.1994 as 
- - 

the disciplinary authority (competent authority). 

Under Section 20 of the A&inistratjve Pribinals 

Act, the 1st respondent who is the appellate autho-

rity can take six months to pass final orders on 

the appeal of the applicant dated 5.3.1994. Sttictly 

speaking, the applicant should have approached the 

Tribunal after the expiry of six months from 5.3.1994 

which is the date of appeal of the applicant to the 

1st respondent. Any how, in view of the apprehension 

of the applicant in regard to recovery, the applicant 

has approached this Tribunal. So, in view of the 

apprehension of the applicant is having in his mind 

and as the appeal of the applicant with the 1st 

respondent is pending, we feel that it would bcfit 

and proper to dispose of this application by giving 

directions. Hence, we direct the 1st respondent to 

pass final orders on the appeal of the applicant 

dated 5.3.1994 within four months from the date of 

rn.!* communication of this order. We further direct 

the respondents not to make any recovery from the 

contd.... 
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C-,  
salary of the applicant tpwards.scs&efl that has been 

imposed on the applicant as a measure of penalty. 

After final orders are passed by the appellate autho-

rity (1st respondent herein) on the appeal of the 

applicant, the applicant would be at liberty to 

appijch this Tribunal afresh in accordance with lawif 

he continues to be aggrieved by the action of the 1st 

respondent. 

3. 	The OA is disposed of accordingly at the admission 

stage.. No order as to costs. C,— 
LR.RANGARAJAN) 	 (T. CHANDRASEICHARA REJODY) 
MEMBER(ADMN.) 	 MEMBER(JUDL.) (_ 

DATED.: 3rd May, 1994. 
Open court dictation. 

Vsn 
	 Deputy Registrar(Judl.) 

Copy to:- 

Director of Postal Services, Hyderabad Region, Hyderabad. 

Superintendent of Post OPfices, Adilabad Division, Adj1abad. 

One copy to Sri. S.Ranakrishna Ran, advocate, CAT, Hyd.' 

4.' 'One copy to Sri. N.U.Ramana, Addle CGSC, CAT, Hyd 

S. 	One copy to Library, CAT, Hyd. 

6.' • One spare copy. 
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THE HON'I3LE MR.1,.\13.GORTHI z MEMBER(AD) 

AN 

THE EON' BLE MR.TCCHAIQDRASEICHAR REDDY 
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THE HON'BIJE MR.R..RANGARAJPJJ : M(ADME'T) 
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isposed of with directio@s 	 - 




